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0.A.No.1996/97

ORDER (Oral)

Learned counsel for the applicant submits +that the
applicants have made oral representations to the respondents to
consider. their cases, but he confirms that no written
representations have been made to the respondents in respect of

their grievances before this 0A has been filed in the Tribunal.

(A

In the above circumstances, the 0A is dismissed as
premature as the applicants have not even pursued or exhausted
the alternative remedies available to them with the
respondents, in accordance with the provisions of Section 20 of
the Administrative Tribunals Act, 1985. Thergafter, if any
grievance survives liberty is granted to them té pursue their

remedies in accordance with law.

3. For the ahove reasons OA is dismissed at the admission

stage.

Jodul, G otla -~
(SMT. LAKSHMI SWAMINATHAN)
MEMBER(J)
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